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Order

The Administrator of the Respondent company has filed the instant application (CA
116/PB/2016) for extension of time for holding the AGM by one manth.,

2. In view of the provision of Section 96 and Section 100(1) of the Companies Act, 2013, it
has been pointed out that the AGM is required to be held within a period of nine months from
the date of closing of the first financial year of the company and in any other case, within a
period of six months, from the date of closing of the financial vear. The annual account are
required to be adopted by shareholders within a period of six months or in extended time. The
due date for holding of AGM is 30" September, 2016, It has also been pointed out that on
account of various difficulties and circumstances, AGM could not be held in accordance with the
schedule and further time is prayed.

3. In view the above, we allow the application and extend time by six weeks for the
Administrator to hold the AGM

The application stands disposed of. A copy of the order be sent to the learned

Administrator at the earliest possible. H. ﬂ W
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